
 

1NEW ADMIRALTY FORM NO. 144 
 

IN THE HIGH COURT OF JUDICATURE AT BOMBAY 
ADMIRALTY AND VICE ADMIRALTY JURISDICTION 

COMMERCIAL ADMIRALTY SUIT NO. OF 20 
 

__________________    …. Plaintiff  

Versus 

___________________   …. Defendent  
 
And      …. Caveator  
___________________ 
 
To,  
The Admiralty Registrar,  
High Court,  
Bombay,  
 
Dear Sir,  
 

CAVEAT AGAINST RELEASE OF SALE PROCEEDS 
 

The Caveator abovenamed do hereby request a Caveat be lodged / entered into the 
"Caveat Payment Book" against the payment out of Court of the proceeds of sale of the 
vessel _______  now lying deposited with the Admiralty Registrar of this Hon'ble Court.  
 

The Caveator has a claim of a sum Rs. /- _____________  (in words) against the sale 
proceeds of the vessel _______________________  and a statutory right in rem in respect of 
the said sum. The Caveator herein prays that no disbursement of sale proceeds be made 
without hearing them.  
 

The Caveator consents that all instruments, notices and other documents in the above 
matter may be left for them with their Advocate at the following address :  
 
  _______________________________________ 
  _______________________________________ 
  _______________________________________ 
 

The Caveator undertakes to give notice of filing of this Caveat to Plaintiff and / or 
their Attorneys by hand delivery / Speed Post.  

 
Dated this  ___________ day of  ____________ 20____ .  
 

For _________ 
         Caveator  

Advocate for Caveator 
 

                                                
1.  Replaced vide Corrigendum No. G/Amend/586 dt. 19.01.2021, published in M.G.G., Part-4C, Extraordinary dt. 21.06.2021. 
 


